PUBLIC NOTICE
Notice is hereby given that our Client is intending to create a charge
over/purchase the units (hereinafter referred to as the Said Units) situate
in building known as “Satyaneelayam Co-operative Housing Society
Limited” constructed on land more particularly described in Schedule |
hereunder, (hereinafter referred to as the Said Property) free from all charges
and encumbrances for a facility granted to the borrower, Yash Infra.
All those persons, Financial Institutions, Banks having right, title, claim or
share of whatsoever nature into, upon, over or against the Said Units
constructed over the Said Property, whether by way of sale, mortgage,
exchange, inheritance, trust, legacy, maintenance, adverse possession,
lien or otherwise or in possession howsoever are hereby required to make
the same known to the undersigned in writing in full particulars and details
at my address at INDIALAW LLP, Apeejay Chambers, Ground Floor,
Wallace Street, Fort, Mumbai — 400 001 or by email on shyam@indialaw.in
within 7 (Seven) days from the date hereof failing which all such claims,
demands, if any shall be deemed to be waived or abandoned.

Schedule |

Property being Unit Nos. 101, 102, 104, 204, 303, 402, 502, 601, 602, 702,
703,704, 801,802, 803 (“Said Units”) in a building comprising of
Ground/Stilt plus Eight Habitable Floors known as Satyaneelayam Co-
operative Housing Society Limited standing on all that piece and parcel of
land bearing City Survey No. 749B admeasuring 530 sq. mtrs. situate,
lying and being Village Naupada, Taluka and District (“Said Property”) —
Thane and within the limits of the Thane Municipal Corporation and
bounded as follows:
Onortowards: -

East— Public Road

West— Property of Uma Nilkanth Vyayamshala
South - Property of Uma Nilkanth Vyayamshala
North— Plot belonging to Shri. Bhikaji Ranade

Place: Mumbai Adv. Shyam B. Mohite

Date:17/02/2023 INDIALAW LLP
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‘g% Nashik Municipal Corporation, Nashik

P Garden Department
Nashik Municipal Corporation Tender No0.13(2022-23)

invites bids for 1 work. The details tender notice & tender

document would be available on www.mahatenders.gov.in

PANVEL MUNIC

| ﬁ??'? |
A CORPORATIC
e CORRIGENDUM TO TENDE

CITY ENGINEER'S OFFICE (PMAY DEPARTMENT)

INVITATION OF TENDER FOR THE WORKS OF
"CONSTRUCTION OF HOUSING COMPLEX UNDER

from 17/2/2023 t0 27/2/2023
SR /ST 200/ .96/ 2/ 2033

Sd/-
Deputy Commissioner
Garden Department
Nashik Municipal Corporation

Court Room No. 32
INTHE CITY CIVIL COURT FOR GREATER BOMBAY, AT MUMBAI
COMMERCIAL SUMMARY SUIT NO. 313 OF 2022
Plaint lodged on : 02.03.2022, Plaint admitted on : 30.07.2022
SUMMONS to answer Plaint ORDER V, RULE XX OF CODE OF CIVIL PROCEDURE, 1908.
Union Bank of India formerly known as Corporation Bank, a body corporate constituted
under the provisions of the Banking Companies (Acquisition & Transfer of Undertakings) Act,
1970 having its Regional Office at 6" Floor, 66/80, Mumbai Samachar Marg, Fort, Mumbai
400 023 and a Branch Office amongst others at Union Bank of India (E-Corporation Bank), Saras
Apartment, Flat No. TPS IIl, Mori Road, Mahim, Mumbai 400016 represented through its Asst.
Manager Mr. Sanjeev Kumar S/o. Madan Prasad. <uesnee. Plaintiff
Versus

1) Mrs. Noor Bano Intizar Ahmad Ansari, Proprietor of Noor Enterprises, Adult, Having an

address at A - 48, Shakti Chawl, Mukund Nagar, Dharavi, Mumbai - 400 017.
2) Mr. Irfan Rahat Jan, Proprietor of Ishan Arts, 45, Madina Chawl, Adult, Mukund Nagar, Khamba

Devi Road, Dharavi, Mumbai - 400017. .. Defendant
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To,

Defendant Name :- 1) Mrs. Noor Bano Intizar Ahmad Ansari 2) Mr. Irfan Rahat Jan

(As per Order Dated on 20.01.2023 in presiding in Court Room No. 32. H. H. J. Shri. N. P. Tribhuwan)

GREETINGS; WHEREAS the above named Plaintiff has instituted a suit in is Hon'ble Court against you

the above named Defendants under rule 2 of Order XXXVII of the Code of Civil Procedure, 1908.
THE PLAINTIFF THEREFORE PRAYS :-

a) That this Hon'’ble Court be pleased to pass an order and decree against the Defendant to pay to the

Plaintiff the sum of Rs. 12,31,882.46 (Rupees Tweleve Lakhs Thirty One Thousand Eight Hun-

dred Eighty Two and Paisa Forty Six Only) outstanding as on 02.03.2022 together with interest

@ 13.00 % p. a. till payment or realization as per the particulars of claim i. e. “Exhibit R” annexed

to the suit.

b) That the Defendants be directed to pay the cost of this suit.

c) Any further relief in the nature and circumstances of the case may be granted.

You are hereby summoned to cause an appearance to be entered for you, within ten days from

the service hereof, in default where of the Plaintiff will be entitled at any time after the expiration of

such ten days to obtain a decree for sum of Rs. 12,31,882.46 (Rupees Tweleve Lakhs Thirty One

Thousand Eight Hundred Eighty Two and Paisa Forty Six Only) and such sum as prayed for

costs, together with such interest, if any, as the Hon’ble Court may order.

If you cause an appearance to be entered for you, the Plaintiff will thereafter serve upon you a

Summons for Judgment at the hearing of which you will be entitled to ask Hon’ble Court for leave

to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon’ble Court by affidavit or otherwise that

there is a defence to the suit on the merits or that it is reasonable that you should be allowed to

defend the Suit.

Given under my hand and Seal of this Hon’ble Court Dated this 08" February 2023.

LEX JURIS, sd/-

Advocate for the Plaintiff, @ For Registrar, City Civil Court, Bombay

109, 1¢ Floor, Bazargate Street, Fort, Mumbai - 400 001

Advt. Code : |-13802, (M) : 9820291109, Email : contact@lexjuris.net.in

You are hereby informed that the Free Legal services from the State Legal Services

Authority, High Court Legal Services Committee, District Legal Services Authority and

Taluka Legal Services Committee as per eligibility 2 criteria are available to you and in

case you are eligible and desire to avail the Free Legal Services, you may Contact any of

the above Legal Services Authority / Committee.

NOTE: Next date in this suit is 01.03.2023 Please check the status and next / further date of this

suit on the official Web-site of the City Cilvil & Sessions Court, Gr. Bombay. Sd

Advocate For Plaintiff

PRADHANMANTRI AAWAS YOJANA" (PMAY)
Name of work

Survey, Planning, Designing, Building
Construction, ~ Obtaining  All  Relevant
Permissions, Required Completion/ Occupancy
Certificate from Concerned Local Authority On
Lump-Sum Turnkey Basis for Construction of
Affordable Housing Under Pradhan Mantri Awas
Yojana (Urban) For Rehab and Free Sale
Dwelling Units EWS - 649 & LIG - 165 with
Commercial Component of 89 Shops in Panvel
Municipal Corporation (PMC) Area.

Tender No. PMC/CE/ PMAY/ 90 / 2022-23
Tender ID No. 2022_PMC_836835_1

Tender for
this work is
cancelled.

Sd/-

(Prashant Rasal)
Additional Commissioner
Panvel Municipal Corporation,
Panvel-410206

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF COSIMA MARINE PRIVATE LIMITED

1 | Name of corporate debtor Cosima Marine Private Limited

2 | Date of incorporation of corporate debtor 04" October 2012

3 | Authority under which corporate debtor is

incorporated / registered ROC-Mumbai, Maharashtra

4 | Corporate Identity No. / Limited Liability

Identification No. of corporate debtor U74999MH2012PTC236445

Nehal, Dr.Charat Singh Colony,

5 | Address of the registered office and principal ! )
Andheri (East) Mumbai - 400093

office (ifany) of corporate debtor

6 | Insolvency commencement date in respect of | Date of Order — 20" December 2022

corporate debtor Date of receipt of order — 15" February 2023
7 | Estimated date of closure of insolvency | 14" August 2023
resolution process

8 | Name and registration number of the insolvency
professional acting as interim resolution
professional

Ms.Hiral Miten Shah
Reg. No: IBBI/IPA-001/IP-P00700/2017-2018/11255

Address: 1204, Maker Chamber 5,
Nariman Point, Mumbai - 400021
Email: 18hiral@gmail.com

9 | Address and e-mail of the interim resolution
professional, as registered with the Board

10 | Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: 1204/1221, Maker Chamber V,
Nariman Point, Mumbai - 400021.
Email: ip.cosimamarine@gmail.com

11 | Last date for submission of claims 1st March 2023

12 | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the interim resolution professional

Not Applicable as per information
available with IRP

GOVERNMENT OF MAHARASHTRA

PUBLIC WORKS DIVISION, NASHIK
E-Tender Notice No. 59 for 2022-23 (Online)

Online E-Tenders in "B-1" Form for the following
works invited by Executive Engineer, P.W.Division, Nashik
Phone No. (0253/2583761-64, 2575324) for and on behalf
of Governor of Maharashtra State From Capable of
P.W.Deptt. Registered/Unregistered Contractor or
International Contractor whose Sub company/branch in
India and also complete terms and conditions mentioned in
tender document.

Tender document download on our website
https://mahatenders.gov.in Right of rejection of E-tender/
cancellation of E-tender reserved by The Executive
Engineer, PW. Division, Nashik. Conditional Tender will not
be accepted.

Note :- Above mentioned E-Tender Notice including

Total 2 (Two) (Costing upto Rs. 500.00 Lacks) Works

And details of mentioned E-Tender Notice available on

below website.

1. www.mahapwd.gov.in

2. https://mahatenders.gov.in

20.02.2023 |to| 06.03.2023

From [ 11:05| | Upto [17:00

* Blank E-Tender form Fees (Non refundable) and EMD
amount will be accepted Online only.

* Post Qualification criteria condition included in tender

document.

All eligible/intrested Contractors are required to be

enrolled on portal https://mahatenders.gov.in before

down loading tender documents and participate in

e-tendering.

* The information of E-Payment Gateway available on
E-Tendering website https://mahatenders.gov.in

Please Note this to all Registered/Unregistered
Contractors.

Tender Document Sale
Start and End Date Time

*

Sd/-
Executive Engineer
Public Works Division, Nashik
DGIPR 2022-23/6111

13 | Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
aclass (Three names for each class)

Not Applicable

Date:- 17/02/2023
TO WHOM SOEVER IT MAY CONCERN.

By this Public Notice the General Public hereby informed that My Client intends to
purchase development rights in respect of lands bearing all that piece and parcel of
land lying and situated at village Kolivali, Taluka Kalyan, Dist. Thane bearing

14| (a) Relevant Forms and (b) Details of Web link: https:/fibbi.gov.in/en/home/downloads

authorized representatives are available at: Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement|
of corporate insolvency resolution process of Cosima Marine Private Limited on
15th February 2023.

The creditors of Cosima Marine Private Limited, are hereby called upon to submit their claims with
proof on or before 1st March 2023 to the interim resolution professional at the address

If any person is having any right, title, interest in above said property he/she/they may
give objection in writing along with documentary evidence within 14 days from the
publication of this notice on the address mentioned herein. If any objection is not
received within stipulated period then it will be presumed that nobody have any right,
title, interestin the above said property.
Kanchan M. Hirani.
Advocate.
Office address Brk No. 850, Room No. 07, Section 19, Near Hira Ghat, Ulhasnagar
421003.

Contact details: 8550998811/44

Sr. No Survey No (old) Survey No (New) Area in Sq, mtrs mentionedagainstentryNo.10. ]
1 33/1/6(F 33/1/F 910 The financial creditors shall submit their claims with proof by electronic means only. All other
. (F) creditors may submit the claims with proofin person, by post or by electronic means.

2. 33/1/4/(D) 33/1/D 930 Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
3 33/1/31(L 33/1L 510 of authorized representative from among the three insolvency professionals listed against entry
- L No.13toactas authorized representative of the class [specify class]in Form CA—NotApplicable
4. 33/1/3(P)K/1 33/1/K/1 480 Submission of false or misleading proofs of claim shall attract penalties. Sl
5. 33/1/3(P)K/2 33/1/K/2 660 I N Mls. Hira'I)Mi:en Shal‘:

L qth nterim Resolution Professional
6. 3311/3(P)K/3 33/1/K/3 1060 Date: 17" February 2023 IBBI Reg. No.: IBBI/IPA-001/IP-P00700/2017-18/11255
7. 33/113(N) 33/1/NA 150 Place: Mumbai AFA:AA1/11255/021101023/104578 Valid till 10" March 2023
8. 33/1/2(B) 33/1/B 1470
9. 33/1/9(E) 33/1/E 1040
) AR SR 570 PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED
55-56,5th Floor Free Press House Nariman Point,

n. 33/1/8(H) 33/1M 1370 Mumbai -400021 Tel: -022-61884700
12. 33/1/12(M) 33/1/M 1000 Email: sys@pegasus-arc.com URL: www.pegasus-arc.com

10820 PUBLIC NOTICE FOR E-AUCTION SALE

E- Auction Notice for Sale of Inmovable Propertyunder the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable property mortgaged/charged to the Secured
Creditor, being Pegasus Assets Reconstruction Private Limited acting in its capacity as Trustee
of Pegasus Group Thirty Nine Trust 1 (Pegasus), having being assigned the dues of the below
mentioned borrower along with underlying security interest by RBL Bank vide Assignment

Agreement dated 31/03/2021 under the provisions of SARFAESI Act.

The physical possession of the below mentioned mortgaged property was taken by the Advocate
Court Commissioner on 18/10/2022 in compliance of the orderdated 30/05/2022 of Hon’ble Chief
Judicial Magistrate and handed over to the Authorised Officer of Pegasus being Secured Creditor.
The below mentioned mortgaged property will be sold on “As is where is”, “As is what is”,
and “Wi there is” on 23/03/2023 for recovery of Rs.1,71,87,742.56/- (Rupees One

PUBLIC NOTICE

Notice is given to public at large that our clients intend to purchase a flat being Flat No.11-
B, admeasuring 1,580 sq. ft. carpet area located on 11th Floor, of the building known as
"Vaibhav" (hereinafter referred to as "the said premises") of society known as "Modern
Breach Candy Cooperative Housing Society Ltd.) situated in Breach Candy and as
more particularly described in the Schedule hereunder written.
All person(s)/entity(ies) including but not limited to an individual, Hindu Undivided Family, a
company, bank(s), financial institution(s), non-banking financial institution(s), a firm,
limited liability partnership, an association of persons or a body of individuals whether
incorporated or not, lender(s) and/or creditor(s) having any benefit, title, claim, objection,
demand or right or interest whatsoever in respect of the said premises and/or any part
thereof by way of inheritance, sale, transfer, share, mortgage, pledge, charge, lease, lien,
license, assignment, gift, exchange, encumbrance, lease, sub-lease, family
arrangement/settlement, bequest, succession, maintenance, occupation, trust,
possession, family, decree or order of any court of law, contracts/agreements,
development rights, partnership, lis pendens, arrangements, reservation,
contracts/agreements, allotment letter issued in respect of the said premises,
memorandum of understanding, letter of intent, agreement for sale, power of attorney,
option, right of first refusal, pre-emption or any liability or any commitment or otherwise of
whatsoever nature are hereby required to intimate the same in writing alongwith
documentary evidence by which such right is claimed to the undersigned at the address
mentioned hereinbelow within 7 days from the date of publication of this notice of such
claim, if any, failing which they shall be deemed to have been given up such claim/s and
such claim/s will not be enforceable/binding and shall be deemed to have been waived
and/or abandoned in respect of the said premises.

THE SCHEDULE ABOVE REFERRED TO
All that Premises bearing residential Flat No.11-B admeasuring 1580 sg. ft. carpet area
situated on the 11th Floor, in the building known as "Vaibhav', of Modern Breach Candy
Apartments Cooperative Housing Society Ltd along with 1 (one) open parking space and 1
(one) Basement parking, located at 80 Bhulabhai Desai Road, Breach Candy, Mumbai
400026. situated, standing on land bearing C.S. No. 1/697 of Malabar and Cumballa
Hill Division 1. V. Merchant & Co.
Place: Mumbai. Dimple Merchant
Date: 17-2-2023 Partner

62/63, 5th Floor, Alli Chambers, Nagindas Master Road, Fort, Mumbai - 400 001.

Crore Seventy One Lakhs Eighty Seven Thousand Seven Hundred Forty Two and Paise
Fifty Six Only) as on10/09/2021 as per notice u/s 13 (2)plus interest at contractual rate plus
costs, charges, expenses thereon, due to Pegasus Assets Reconstruction Pvt. Ltd. from Nikhil
Parmar, Geeta N. Parmar, Bhavesh Tejraj Parmar, Bharti Parmar,Pushpa Parmar.

The Reserve price will be Rs.1,04,28,000/- (Rupees One Crore Four Lakhs Twenty Eight
Thousand Only) and the Earnest Money Deposit will be Rs.10,42,800/- (Rupees Ten Lakhs Forty
Two Thousand Eight Hundred Only).

Name of the Borrower/ Nikhil Parmar, Geeta N. Parmar
Guarantors: Bhavesh Tejraj Parmar, Bharti Parmar, Pushpa Parmar

Outstanding Dues Rs.1,71,87,742.56/- (Rupees One Crore Seventy One Lakhs
Eighty Seven Thousand Seven Hundred Forty Two and Paise Fifty
Six Only) as on10/09/2021 as per notice u/s 13 (2)

Description of Immovable

Flat no. 1006, admeasuring 681 sq. ft. carpet area, 10th floor,
Property:

Abhishek Height, Kharkar Ali, Next to CKP Hall, Thane.

CERSAI Security Interest ID — 400020649875

Asset ID- 200020605224

Reserve Price Rs.1,04,28,000/-

Earnest Money Deposit Rs.10,42,800/-

Claims, if any, which have
been put forward against
the property and any other
dues known to Secured
creditor and value

Not Known

Inspection of Property On 03/03/2023 between 2.00 pm to 4.00 PM. Contact No. -

Mr. Navin Sharma 7045303744, Mr. Rohan Kadam 9167981607

Last date for submission | 22/03/2023 till 5:00 pm

of Bid/Bid:
Time and Venue of Bid E-Auction/Bidding through website https://sarfaesi.auctiontiger.net)
Opening on 23/03/2023 from 11.00 AM to 1:00 PM.

This publication is also a Thirty days’ notice to the aforementioned borrowers/guarantors
under Rule 8 (6) of The Security Interest (Enforcement) Rules, 2002.

For detailed terms & conditions of the sale, please refer to the link provided in Secured Creditor
website i.e. http://www.pegasus-arc.com/assets-to-auction.html for detailed terms & condi-
tions of e-auction/sale of respective property and other details before submitting their bids for tak-
ing part in the e-auction. Bidders may also visit the website https://sarfaesi.auctiontiger.net or
contact service provider M/s. E Procurement Technologies Ltd. Auction Tiger, Bidder Support
: 079-68136805/68136837 Mo.: +919978591888, Email : ramprasad@auctiontiger.net and

GOVERNMENT OF MAHARASHTRA
Office of the Executive Engineer,
Mahad Public Works Division, Mahad-Raigad
Email :- mahad.ee@inahanwd.gov.in, Ph.No. 02145 222167
Tender Notice No. 82 for 2022-23

Online percentage rate tenders in B-l Form are invited by the Executive Engineer, Public Works Division Mahad, District Raigad
402301 for the following works from Contractors registered in appropriate class of the Public Works Department of
Maharashtra State. The name of work, estimated cost, earnest money, security deposit, time limit for completion etc. The
details can be viewed and downloaded online directly from the Government of Maharashtra e-tendering Portal
https//mahatenders.gov.in as under.

Sr. Name of work Estimated Work Bid Cost of Period of
Tende Cost Portion Security Tender |completion
r (Rupees) | Cost (Part-| (E.M.D.) Form of work
No. A) (Rupees) | (Rupees) | (including

(Rupees) |via Offline| via Offline | monsoon)
1 2 3 4 5 6
1 Improvement to Paithan Kohval Budruk to Dabhat|10658143/-| 10658143 | 107000/- 1180/- 06 (Month)
Dhangarwadi to Parsule Road MDR-108 Km 0/00 to
7/Taluka Poladpur District Raigad. (Construction of
Crash Barrier) (5054 R and B, 04 DOR)
2 |Improvement to Dhamandevi Kondhavi Mahalgur|{11274263/-| 11136160 113000 1180/- 12 (Month)
Morewadi Road to MDR-72 to MDR-99 Km 2/00 to
15/300 Taluka Poladpur District Raigad. (Construction
of Retaining Wall) (5054 R and B. 04 DOR)
3 |Improvement and Widening and Concreting to Veer|24999086/-| 23573599 | 150000 2360/- 12 (Month)
Nate to Mahad Raigad Road MDR-97 Km 0/00 to
3/500 and 7/500 to 10/00 (Widening Carriageway
3.75 Mtr. to 5.50 Mtr.) Taluka Mahad District Raigad.
(5054 R and B. 04 DOR)
Schedule
(Short Period Schedule as per wra= favfa &. w@ehivi-2032 /9.5, $0%/3HT-?, HATed HaE f4. 0¢.0%.30%3)
Seq. Stage Start Expiry
No. Date Time Date Time
1 |Period of online sale & online Submission of bid documents 20/02/2023 10.00 | 28/02/2023 |18.00
2 |Work No. Submission ol bid documents 20/02/2023 10.00 | 06/03/2023 |18.00
3 |Pre Bid meeting Works Sr. No. 3 in the Office of the Supertending| 24/02/2023 | 15.00
Engineer, Raigad (P.W) Circle, Kokan Bhavan, Navi Mumbai. Works Sr.
No. 1 & 2 Not Allowed.
4 |Onine opening ot Technical bid & Price bid (If possible) in Office of the| 24/02/2023 | 12.00
Supertending Engineer. Raigad (P.W) Circle, Kokan Bhavan, Navi
Mumbai.
5 |[Work No. 3 Opening Date 09/03/2023 | 12.00
Note : Bid documents are available on https://mahatenders.gov.in
No. MHD/AB/TC/674 Sd/-
Date : 15/02/2023 (M. R. Namde)
Executive Engineer
DGIPR 2022-23/6117 Public Works Division, Mahad

PUBLIC NOTICE
NOTICE IS HEREBY GIVEN that our clients (being the
Petitioners to Civil Writ Petition No. 10042 of 2022 filed before
the Hon'ble Bombay High Court, Appellate Jurisdiction) as also
the Bailiff of the Court of Small Causes attempted to serve
copies of the Civil Writ Petition No. 10042 of 2022 (“Civil Writ
Petition”) upon the Respondents thereto. However, for the
reasons set out in the Interim Application No. 838 of 2023
(“Interim Application”) filed by our clients in the Civil Writ
Petition, the service of the copies of the Civil Writ Petition on
Respondent Nos. 2 to 9 remained incomplete. Our clients hence
filed the Interim Application before the Hon'ble Bombay High
Court interalia praying for substituted service upon Respondent
Nos. 2 to 9. Vide Order dated 14" February 2023 passed by the
Hon'ble Bombay High Court in Interim Application No. 838 of
2023 in the Civil Writ Petition No. 10042 of 2022, our clients have
been directed by the Hon'ble Bombay High Court to effect
service of the Writ Petition on the Respondent Nos. 2 to 9 thereto
by way of substituted service i.e. by publication in two daily
newspapers viz. Free Press Journal and Navakal.
NOTICE IS THEREFORE HEREBY GIVEN to the following
Respondents to the Writ Petition:
Ms. Shahida A. Sattar Oomerbhoy (Respondent No. 2) ;
Mr. Anwar Sattar Oomerbhoy (Respondent No. 3);
Mr. Imtiaz Abdul Sattar Oomerbhoy(Respondent No. 4);
Ms. Roohi Jaikishan nee Oomerbhoy (Respondent No. 5);
Mr. Riyadh Rashid Oomerbhoy (Respondent No. 6);
Mrs. Nargis Majid Oomerbhoy (Respondent No. 7);
Mr. Nadeem Maijid Oomerbhoy (Respondent No. 8)
. Ms. Heena Majid Oomerbhoy (Respondent No. 9)
The Civil Writ Petition No. 10042 of 2022 has been filed by our
clients before the Hon'ble Bombay High Court (Appellate
Jurisdiction) interalia praying the following:

a) “that this Hon'ble Court be pleased to issue a writ of
certiorari or a writ in the nature of certiorari or any other
appropriate writ, order, or direction to call for the records
and proceedings in respect of R.A.E. Suit No. 650/1142 of
2008 pending before the Hon'ble Small Causes Court,
Mumbai, which culminated into passing the Impugned
Order, and after going through the legality, validity, and
propriety, quash and set aside the Impugned Order dated
22™ June 2022 and and grant the prayers sought for by the
Petitioners in Exhibit 70 in RAE Suit No. 650/1142 of 2008;

b) that pending the hearing and final disposal of the present
Petition, this Hon'ble Court be pleased to stay the effect
and implementation of the Impugned Order dated 22™
June 2022.

c) that pending the hearing and final disposal of the present
Petition, this Hon'ble Court be pleased to stay further
proceedings in the trial of R.A.E. Suit No. 650/1142 of 2008
pending before the Hon'ble Small Causes Court, Mumbai;

d) interim and ad-interim reliefs in terms of prayer clause (b)
and (c) above;

e) forcosts of this Petition;

f) and for such further Orders and reliefs this Hon'ble Court
deems fit in the interest of justice, equity, and good
conscience.”

Dated this 17th day of February, 2023

PNOORLNS

Shlesha Sheth

FZB &ASSOCIATES

Advocates for the Petitioners in

Writ Petition No. 10042 of 2022

(viz. Farida Aresh Irani, Danesh A. Irani and

Vabeez Jehangir Karkaria nee Irani)

Advocates & Solicitors,

Office No. 207, Embassy Centre, Plot No. 207,
Jamnalal Bajaj Road, Nariman Point, Mumbai 400 021.

AUTHORISED OFFICER
Pegasus Assets Reconstruction Private Limited
(Trustee of Pegasus Group Thirty Nine Trust-1)

Place: THANE
Date: 17/02/2023

GOVERNMENT OF MAHARASHTRA
Office of the Executive Engineer,
Alibag (P.W.) Division, Alibag
Pin Code - 402 201
E-mail Address:- alibag.ee @mahapwd.com
Telephone/Fax No.:- (02141)222084/225096
E-Tender Notice No. 42 for 2022-2023
Online E-Tenders in "B-1" Form for the following work are invited by
the Executive Engineer, P. W. Division, Alibag from Registered
Contractors who fulfills tender conditions mentioned in the tender
form.

Sr. Name of Work Estimate
No. Cost
1 | SDR TO RURAL HOSPITAL AT PEN, DIST RAIGAD |18,45,763.00
2 | S.D.R TO GOVERNMENT POLYTECHNIC AT PEN, |2527974.00
DIST-RAIGAD
3 | S.D.RTO P.W. SUB DIVISIONAL PEN OFFICE AT |2373878.00
PEN, DIST RAIGAD
4 | S.R.TO CLASS FOUR QURTERS AND 2071757.00
CHOUKIDAR QUARTERS AT PEN, DIST RAIGAD
5 | S.D.RTO PW. SUB DIVISIONAL (ELECTRICAL) 1876174.00
OFFICE AT PEN, DIST RAIGAD
6 | REPAIRS TO SECONDARY JAIL AT PEN IN TAL. 1687658.00
PEN DIST. RAIGAD
7 | CONSTRUCTION OF SAMAJ MANDIR AT BHAL 1266395.00
VITHHALWADI, TALUKA PEN, DIST. RAIGAD.
8 | BLACK TOPING AT HANUMANPADA TO KOPAR 1719829.00
ROAD, ODR-46 IN TALUKA PEN, DIST. RAIGAD.
9 | BLACK TOPING AT HAMARAPUR TO VAREDI 1724989.00
ROAD, ODR-49 IN TALUKA PEN, DIST. RAIGAD.
10 | CONSTRUCTION OF BYPASS ROAD AT 1735428.00
BENAVALE ROAD, TALUKA PEN, DIST. RAIGAD.
11 | CONSTRUCTION OF ROAD AT POST RAVE 1753108.00
SMASHANBHUMI TO KHOKERI MORAKOTA LAK.
TALUKA PEN, DIST. RAIGAD.
12 | CONSTRUCTION OF ROAD TOWARDS POST 1599530.00
GANPATIWADI FROM PEN KHOPOLI HIGHWAY,
TALUKA PEN, DIST. RAIGAD.
13 | CONSTRUCTION OF SMASHANBHUMI ROAD AT | 1213229.00
JITE GRAMPANCHAYAT JITE TALUKA PEN, DIST.
RAIGAD.
14 | CONSTRUCTION OF ROAD TOWARDS POST 1561874.00
HETWANE VILLAGE TALUKA PEN, DIST. RAIGAD.
15 | CONSTRUCTION OF ROAD AT POST AMBIVALI | 2062711.00
TO WALAK, TALUKA PEN, DIST. RAIGAD.

Period of Downloading of bid documents:- 20/02/2023 (10.00 AM) to
27/02/2023 (6.00 PM)

E-Tender Opening Date:- 03/03/2023 (3.00 P.M.) (Office of the
Executive Engineer, PW. Division, Alibag)

All detail information is available on following website.

1. http://mahapwd.com

2. http://mahatenders.gov.in

(If there are any charges to this notice, the information will be
communicated on the above website.)
O.No./P.W./AD/Tender/782/2023
Office of the Executive Engineer,

P. W. Division, Alibag - 402 201
Date:-13/02/2023

Sd/-

(J. I. Sukhdeve)
Executive Engineer,
P.W. Division, Alibag,
DGIPR 2022-23/6103

Dist. Raigad
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